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NHRC honours its short
film competition winners

The National Human Rights Commission
(NHRC) India presented awards to the
winners of its 2020 short film competition.
Ravindra Jadhav was awarded the first prize
of Rs. 2 lakh and a certificate for his film
"Thalsar Bangsar”. It raises the concerns on
and the conflict between practicing the folk
tradition and the challenges of sustainable
livelihood through education. The second
prize of Rs. 1.5 lakh was jointly given to Nitin

Ganorkar for his film "Womb of Melghat" and
to Thomas Jacob for his film "Annam". The
"Womb of Melghat" highlights the violation of
human rights of tribals, displaced in
Maharashtra and "Annam" focuses on the
right to food and clean environment. The third

' prize of Rs. 1 lakh was also jointly given to ’

Jaya Jose Raj for his film "And thus man gets
crushed” on business activities causing
environmental hazards and Vinod Garud for
his film "Sappar” on the right to health care.
The three "Certificates of Special Mention”
were awarded to Rashid Nimbalkar for his
film "Dumroo”, Gauravisinh Revar for
"Saraswati" and Gautami Berde for her film
"The woman on the street".
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NHRC recommends payment of Rs 1L each to victims of "custodial torture" in
Delhi
https://www.outlookindia.com/newsscroll/nhrc-recommends-payment-of-rs-1l-each-to-
victims-of-custodial-torture-in-delhi/2035229

The National Human Rights Commission has recommended that the Union Ministry of
Home Affairs pay Rs 1 lakh each to two victims in a case of "custodial torture" by Delhi
police personnel, officials said on Tuesday.

Earlier, the NHRC did not accept the plea taken by the Delhi Police in reply to its show
cause notice, that since the matter is sub judice, hence, departmental action "cannot be
taken against the police personnel concerned”.

"The NHRC, in a case of custodial torture by police in Delhi, has recommended that the
Union Ministry of Home Affairs pay Rs 1 lakh each to the two victims," the rights panel
said in a statement.

It has also called for the report of departmental action taken against the "six erring
police officials", who are facing a trial before the court of an additional sessions judge at
Rohini. "They include one inspector - SHO, ASI, HC, HV, and two constables," the
statement said.

Terming the Delhi Police"s plea as "fallacious", the Commission observed that "it is
unsatisfactory and does not inspire confidence".

The Commission was convinced that from the material on record, prima facie it is
established that the complainant and his nephew were given "third degree torture".
They were assaulted by the police personnel, as named in the FIR, and are now facing
trial before the court, the statement said.

Hence, in these circumstances, the Commission recommended payment of Rs 1 lakh to
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human
Rights Act, it added.

The Commission had earlier held that since the police officials "failed to act" as
responsible public servants, therefore, departmental proceedings against them should
also be initiated, and they should be punished accordingly, the statement said.

The "State is vicariously liable" for the action of public servant, police officials and hence
the victims are entitled for compensation it said. PTI KND RDM RDM



LIVE LAW, Online, 24.2.2021

Page No. 0, Size:(0)cms X (0)cms.

State Is Vicariously Liable: NHRC Recommends Payment Of Rs.1Lakh By Home
Ministry To Victims Of Of Custodial Torture By Delhi Police
https://www.livelaw.in/news-updates/nhrc-custodial-torture-delhi-police-compensation-
ministry-of-home-affairs-170292

The National Human Rights Commission has recommended payment of Rs. 1 lakh
each to the two victims in a 2019 case of custodial torture by Delhi Police. According to
the Commission the State is vicariously liable for the action of police

ocials and the victims are entitled for compensation. While recommending that the
Union Ministry of Home Affairs pays one lakh to the victims, the Commission has also
called for the report of departmental action taken against the six erring police ocial,
who are facing trial.

Six police ocials including a SHO, ASI, HC, HV, and two Constables are currently facing
trial before the court of Additional Sessions Judge, Rohini in Delhi. The Commission's
recommendation has come after its decision to dismiss Delhi Police's plea that no
departmental action can be taken against the concerned police personnel as the matter
is subjudice. According to the Commission this plea taken by Delhi Police in reply to its
show cause notice is fallacious, unsatisfactory and does not inspire condence. The
material on record prima-facie establishes that that the complainant and his nephew
were given third degree torture, and were assaulted by the police personnel. Therefore
considering the circumstances, the Commission recommended payment of Rs. 1 lakh to
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human
Rights Act.

After a complaint was made by the victim on 28th August 2019, alleging torture by
police ocials of Adarsh Nagar Police Station, Delhi, a case was registered by the
Commission. The victim had complained that his nephew was picked up by the police
ocials and when he went to enquire about him, he was also detained and given third
degree torture along with his nephew. The complainant alleged that his nephew was
falsely implicated in a criminal case of Arms Act.

After notices were issued by the Commission, the DCP Crime Headquarters of Delhi
Police had submitted a report informing the Commission that an FIR was registered on
the complainant's complaint on 1st September 2019. The Commission, on the basis of
this report, found that a criminal action had been initiated against the three ocials, and a
charge-sheet had been submitted against them before the court of law. The
Commission has therefore held that since the police ocials failed to act as responsible
public servants, therefore, departmental proceedings against them should also be
initiated, and they should be punished accordingly.



NEWS 18, Online, 24.2.2021

Page No. 0, Size:(0)cms X (0)cms.

NHRC Recommends Payment Of Rs 1L Each To Victims Of 'Custodial Torture' In
Delhi
https://www.news18.com/news/india/nhrc-recommends-payment-of-rs-1l-each-to-
victims-of-custodial-torture-in-delhi-3466670.html

The National Human Rights Commission hasrecommended that the Union Ministry of
Home Affairs pay Rs 1 lakh each to two victims in a case of “custodial torture” by Delhi
police personnel, officials said on Tuesday. Earlier, the NHRC did not accept the plea
taken by the Delhi Police in reply to its show cause notice, that since the matter is sub
judice, hence, departmental action “cannot be taken against the police personnel
concerned”.

“The NHRC, in a case of custodial torture by police in Delhi, hasrecommended that the
Union Ministry of Home Affairs pay Rs 1 lakh each to the two victims,” the rights panel
said in a statement. It has also called for the report of departmental action taken against
the “six erring police officials”, who are facing a trial before the court of an additional
sessions judge at Rohini. “They include one inspector — SHO,ASI, HC, HV, and two
constables,” the statement said.

Terming the Delhi Police’s plea as “fallacious”, the Commission observed that “it is
unsatisfactory and does not inspire confidence”. The Commission was convinced that
from the material on record, prima facie it is established that the complainant and his
nephew were given “third degree torture”. They were assaulted by the police personnel,
as named in the FIR, and are now facing trial before the court, the statement said.

Hence, in these circumstances, the Commission recommended payment of Rs 1 lakh to
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human
Rights Act, it added. The Commission had earlier held that since the police officials
“failed to act” as responsible public servants, therefore, departmental proceedings
against them should also be initiated, and they should be punished accordingly, the
statement said.

The “State is vicariously liable” for the action of public servant, police officials and hence
the victims are entitled for compensation it said.
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Maha rights body calls DGP in complaint about "custodial torture' of Pragya
https://www.theweek.in/wire-updates/national/2021/02/23/bom22-mh-pragya-
commission-dgp.html

The Maharashtra State Human Rights Commission on Tuesday issued a summons to
the state Director General of Police over a complaint of custodial torture of 2008
Malegaon blast accused Pragya Singh Thakur. The commission asked the DGP to
appear before it on April 6.  In 2018, Aditya Mishra, a lawyer, filed a complaint

before the National Human Rights Commission after Thakur, now a BJP MP, alleged
during a TV show that she was tortured by the Anti-Terrorism Squad (ATS) of state
police after her arrest.

The NHRC transferred the matter to the state commission. The commission should take
notice of Thakur's allegations as "this is a matter of Article 21 of the Indian Constitution",
the plea said. Article 21 enshrines the right to life and personal liberty.

Thakur, out on bail, is one of the main accused in the case pertaining to the blast at
Malegaon in north Maharashtra on September 29, 2008.

Six people were killed and over 100 others injured when an explosive device strapped
to a motorcycle went off near a mosque in the town. The trial in the case is going on.
PTI AVI KRK KRK




NEW INDIAN EXPRESS, Online, 24.2.2021

Page No. 0, Size:()cms X ()cms.

MHRC summons Maharashtra DGP over complaint of custodial torture of Sadhvi
Pragya Singh Thakur
https://www.indiatoday.in/india/story/mhrc-maharashtra-dgp-complaint-of-custodial-
torture-of-sadhvi-pragya-singh-thakur-malegain-blast-case-1772337-2021-02-24

The Maharashtra State Human Rights Commission summoned the state Director
General of Police in connection with a plea that alleged that Malegaon blast accused
Sadhvi Pragya Singh Thakur was tortured in custody. The DGP has been asked appear
before the commission on April 6 at 11 am.

The complaint was filed by Thane-based advocate Aditya Mishra before the National
Human Rights Commission (NHRC) in October 2018 after Sadhvi Pragya alleged that
she was tortured while she was in custody of the Maharashtra Anti-Terrorism Squad
(ATS) that was investigating the Malegaon 2008 blast case.

Sadhvi Pragya was in jail for nine years before she was granted bail in April 2017.
NHRC had transferred Mishra's petition to MHRC. However, due to the Covid-19
pandemic, the hearing of the case could not take place.

In 2019, Sadhvi Pragya broke down during a public appearance while narrating the
torture she was allegedly subjected to while in custody. She alleged that police officials
took turns to torture her, beat her day and night, and wanted her to confess that she had
carried out the blast and killed Muslims.

Six people were killed and over 100 injured when a bomb went off near a mosque in
Malegaon in north Maharashtra, on September 29, 2008. According to the prosecution,
it was the handiwork of a Hindu extremist group.

Sadhvi Pragya was given a clean chit by the National Investigation Agency (NIA), but
the trial court refused to discharge her from the case. The court dropped the charges
under the Maharashtra Control of Organised Crime Act (MCOCA) against her, and she
is now being tried under the Unlawful Activities Prevention Act.
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Maharashtra HRC summons DGP over complaint about custodial torture of BJP's
Pragya Thakur
https://www.timesnownews.com/india/maharashtra-news/article/maharashtra-hrc-
summons-dgp-over-complaint-about-custodial-torture-of-bjps-pragya-thakur/724215

The Maharashtra State Human Rights Commission issued summon to the state Director
General of Police over a complaint of custodial torture of BJP MP Pragya Singh Thakur,
an accused in the 2008 Malegaon blast case.

The commission has told the DGP to appear before it on April 6.

In 2018, Aditya Mishra, a lawyer, filed a complaint before the National Human Rights
Commission after Thakur, now a BJP MP, alleged during a TV show that she was
tortured by the Anti-Terrorism Squad (ATS) of state police after her arrest, reported PTI.

DGP told to appear on April 6
After this complaint, the NHRC transferred the matter to the state commission.

The plea said that the commission should take notice of Thakur’'s allegations as “this is
a matter of Article 21 of the Indian Constitution” which enshrines the right to life and
personal liberty.

Thakur, who is out on bail, is one of the main accused in the case.
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Maha rights body calls DGP in complaint about "custodial torture” of Pragya
https://www.outlookindia.com/newsscroll/maha-rights-body-calls-dgp-in-complaint-
about-custodial-torture-of-pragya/2035077

The Maharashtra State Human Rights Commission on Tuesday issued a summons to
the state Director General of Police over a complaint of custodial torture of 2008
Malegaon blast accused Pragya Singh Thakur.

The commission asked the DGP to appear before it on April 6.

In 2018, Aditya Mishra, a lawyer, filed a complaint before the National Human Rights
Commission after Thakur, now a BJP MP, alleged during a TV show that she was
tortured by the Anti-Terrorism Squad (ATS) of state police after her arrest.

The NHRC transferred the matter to the state commission.

The commission should take notice of Thakur"s allegations as "this is a matter of Article
21 of the Indian Constitution", the plea said.

Article 21 enshrines the right to life and personal liberty.

Thakur, out on bail, is one of the main accused in the case pertaining to the blast at
Malegaon in north Maharashtra on September 29, 2008.

Six people were killed and over 100 others injured when an explosive device strapped
to a motorcycle went off near a mosque in the town.

The trial in the case is going on. PTI AVI KRK KRK
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Payment of Rs 1L each to victims of 'custodial torture’ in Delhi: NHRC
https://www.business-standard.com/article/current-affairs/payment-of-rs-1l-each-to-
victims-of-custodial-torture-in-delhi-nhrc-121022400042 1.html

The National Human Rights Commission hasrecommended that the Union Ministry of
Home Affairs pay Rs 1 lakh each to two victims in a case of "custodial torture" by Delhi
police personnel, officials said on Tuesday.

Earlier, the NHRC did not accept the plea taken by the Delhi Police in reply to its show
cause notice, that since the matter is sub judice, hence, departmental action "cannot be
taken against the police personnel concerned”.

"The NHRC, in a case of custodial torture by police in Delhi, hasrecommended that the
Union Ministry of Home Affairs pay Rs 1 lakh each to the two victims," the rights panel
said in a statement.

It has also called for the report of departmental action taken against the "six erring
police officials", who are facing a trial before the court of an additional sessions judge at
Rohini. "They include one inspector - SHO,ASI, HC, HV, and two constables," the
statement said.

Terming the Delhi Police's plea as "fallacious", the Commission observed that "it is
unsatisfactory and does not inspire confidence".

The Commission was convinced that from the material on record, prima facie it is
established that the complainant and his nephew were given "third degree torture".
They were assaulted by the police personnel, as named in the FIR, and are now facing
trial before the court, the statement said.

Hence, in these circumstances, the Commission recommended payment of Rs 1 lakh to
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human
Rights Act, it added.

The Commission had earlier held that since the police officials "failed to act" as
responsible public servants, therefore, departmental proceedings against them should
also be initiated, and they should be punished accordingly, the statement said.

The "State is vicariously liable" for the action of public servant, police officials and hence
the victims are entitled for compensation it said.
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https://www.tv9hindi.com/india/nhrc-recommends-rs-1-lakh-to-victims-of-custodial-
torture-in-delhi-556886.html
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https://navbharattimes.indiatimes.com/india/recommendation-of-one-lakh-rupees-to-
the-victims-of-torture-in-custody-in-delhi/articleshow/81180947.cms
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https://www.jagran.com/maharashtra/mumbai-human-rights-commission-summons-dgp-
on-complaint-of-malegaon-blast-case-accused-pragya-singh-thakur-21400322.html
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MHRC summons Maharashtra DGP over complaint of custodial torture of Sadhvi
Pragya Singh Thakur
https://www.indiatoday.in/india/story/mhrc-maharashtra-dgp-complaint-of-custodial-
torture-of-sadhvi-pragya-singh-thakur-malegain-blast-case-1772337-2021-02-24

The Maharashtra State Human Rights Commission summoned the state Director
General of Police in connection with a plea that alleged that Malegaon blast accused
Sadhvi Pragya Singh Thakur was tortured in custody. The DGP has been asked appear
before the commission on April 6 at 11 am.

The complaint was filed by Thane-based advocate Aditya Mishra before the National
Human Rights Commission (NHRC) in October 2018 after Sadhvi Pragya alleged that
she was tortured while she was in custody of the Maharashtra Anti-Terrorism Squad
(ATS) that was investigating the Malegaon 2008 blast case.

Sadhvi Pragya was in jail for nine years before she was granted bail in April 2017.
NHRC had transferred Mishra's petition to MHRC. However, due to the Covid-19
pandemic, the hearing of the case could not take place.

In 2019, Sadhvi Pragya broke down during a public appearance while narrating the
torture she was allegedly subjected to while in custody. She alleged that police officials
took turns to torture her, beat her day and night, and wanted her to confess that she had
carried out the blast and killed Muslims.

Six people were killed and over 100 injured when a bomb went off near a mosque in
Malegaon in north Maharashtra, on September 29, 2008. According to the prosecution,
it was the handiwork of a Hindu extremist group.

Sadhvi Pragya was given a clean chit by the National Investigation Agency (NIA), but
the trial court refused to discharge her from the case. The court dropped the charges
under the Maharashtra Control of Organised Crime Act (MCOCA) against her, and she
is now being tried under the Unlawful Activities Prevention Act.
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‘Give ¥1 lakh each to two custodial torture victims’
https://www.thehindu.com/news/cities/Delhi/give-1-lakh-each-to-two-custodial-torture-
victims/article33917642.ece

The National Human Rights Commission (NHRC) has recommended that the Ministry of
Home Affairs pay %1 lakh each to two victims of custodial torture at Delhi’s Adarsh
Nagar police station in a 2019 case.

In a statement on Tuesday, the NHRC said it had also asked for the report on
departmental action taken against the six police officers involved, who are facing trial.

“The commission was convinced that from the material on record, prima facie it is
established that the complainant and his nephew were given third degree torture. They
were assaulted by the police personnel, as named in the FIR, and are now facing trial
before the court,” the NHRC said.

Under the Protection of Human Rights Act, the NHRC recommended the payment of %1
lakh each to the victims. The NHRC had registered a case on September 5, 2019 after
receiving a complaint on August 28, 2019. The complainant had alleged that the officers
of the Adarsh Nagar police station had picked up his nephew in connection with an
Arms Act case and detained him when he went to find out what happened. He alleged
that they were both subjected to torture. His nephew was allegedly falsely implicated.

“...the commission held that since the police officers failed to act as responsible public
servants, therefore, departmental proceedings against them should also be initiated,
and they should be punished accordingly. The State is vicariously liable for the action of
public servant/police officers and hence the victims are entitled for compensation,” it
said.
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‘Give 1 lakh each to two
custodial torture victims’

NHRC gives recommendation to MHA

SPECIAL CORRESPONDENT
NEW DELHI

The National Human Rights
Commission (NHRC) has re-
commended that the Minis-
try of Home Affairs pay %1
lakh each to two victims of
custodial torture at Delhi’s
Adarsh Nagar police station
in a 2019 case.

In a statement on Tues-
day, the NHRC said it had al-
so asked for the report on
departmental action taken
against the six police officers
involved, who are facing
trial.

“The commission was
convinced that from the ma-
terial on record, prima facie
it is established that the com-
plainant and his nephew
were given third degree tor-
ture. They were assaulted by
the police personnel, as
named in the FIR, and are
now facing trial before the
court,” the NHRC said.

Under the Protection of
Human Rights Act, the NHRC

recommended the payment
of T lakh each to the victims.
The NHRC had registered a
case on September 5, 2019
after receiving a complaint
on August 28, 2019. The
complainant had alleged
that the officers of the
Adarsh Nagar police station
had picked up his nephew in
connection with an Arms Act
case and detained him when
he went to find out what
happened. He alleged that
they were both subjected to
torture. His nephew was al-
legedly falsely implicated.
“...the commission held
that since the police officers
failed to act as responsible
public servants, therefore,
departmental proceedings
against them should also be
initiated, and they should be
punished accordingly. The
State is vicariously liable for
the action of public servant/
police officers and hence the
victims are entitled for com-
pensation,” it said.



